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Rafique Mohamazd Agsz about 42 yzars, Son of Shil Chhotu &han,

Resldent of ¥illags and P3¢ Barod, Vill. Sultanpus, District

Kota (Raj.)

Applicaut.
VERS Us

gnion of I[ndis through 1ts Sesoretary, Minister of
water Pesources shraa Ghectl Bhawai., Rafl sarg
New Delhi-110u68,

foecntlve dnglnzer, Central Water Couwwlzzioa, Chawbal

aone, S4/23 to 36, ajay Marg, Pratap hagar, Sanganar,

Respongents,

.5 0800 e

We  have Consldered the Revisw applicatim end the order

passed by us 1o thz Oh. WE do noié £ind any 20l agssareint ol

facsd of the record whizh neczssitgtes review of the srder

in the instant caS=z, 1‘~"JCT3CWEL’) the revizy is not meant for

correcting the erronzous view tLaksn sarlier. To gqlote, the

ple Supreas Court in ALU 2000 oC 1925, Ajic Kuaar Rath
i 4

Js, State of Qrisga "review-Ccorresction of an Srroneons visy

talken eariier is not pernissiolie
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2. in viszw of ©his the Raview

Ccalls #ow covrestion of the

re jected, and ils-heraby osjected

By circulation.
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(A K. Misra)

Judi, Mzubear



